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COUNCIL OF STATE: 
T~r 11th '&pt.raber, 19f1B.' 

The Council met in the Council Chamber, Viceregl!l~e, Simla, at Eleven 
of:the Clock, being,the first day of the Fifth Session of the Second Council of 
State. purllt14Dt to section 63-D. (2) of th~ Gove~ent o~ India ~ct, the Honour-
able the .Pfesident (the Honourable Sir Henry Moncnefi SDllth, Kt., C.I.E.). 
was in the Chair. 

MEMBERS SWORN : 
The Honourable Mr. Rama PrQSad: Mukherji (West Bengal: Non-

Muhammadan): 
The Honourable.Mr. Kenneth Brand Harper (Burma Chamber of Com-

merce) : 
The Honourable Mr. Andrew Gourlay Clow, CJ.E. (Industries and Labour 

Soore~ry): ' 
The Honourable Mr. Bertrand James Glancy, C.S.I., C.LE. (Political 

Secretary) : 
The Honourable Sir John Perronet Thompson, K.C.I.E., C.S.!. (Delhi: 

Nominated Official): 
The Honourable Mr. Archibald Morven Macmillan, C.I.E. (Bombay: 

Nominated Official) : 
The Honourable Khan Bahadur Sheikh Maqbul Husain, C.I-E. (United 

Provinces: Nominated Official): 
The Honourable Nawab Malik Muhammad Hayat Khan (Punjab: 

Nominated Official) : 

MESSAGE FROM HIS EXCELLENCY THE GOVERNOR GENERAL. 
PANEL OF CHAIRMBN. 

THE HONOURABLE THE PRESIDENT: I have a Message from His 
Excellency the Governor General. The Message is in the form of the follow-
ing Order: 

." In pur8U~nr"e of the praviaimuJ of lIUb-Bedion (2) of Bedion 63 A of the Governfll$nt oj 
India Act, 1. Frederick Edward Lindley, Baron lrwin. hereby appoint the followi'n,q Mmaberll 
of the OO'Uncil of 8tate to be on the panel of OMi~ of the OO'llncil ot 8tate : 

. In the first piau, the Honourable 8ir Phiroze 8et11114, in the 6eCOIId piau, #It,e HUROIII'able 
K1I8nlJcWJdv.f' .Jfaulvi Abdtd Karim, in the thif-d place, Rat .&MIlN,r Lrila Bam 8aran Das 
and, ltutly, the Honourable 8ir G«w,e Godfrey." , 

{Btl.) I.YlWIN, 
Viceroy and GmJernor ~ .. 

(The 1(~}Yaa .Meeived by the Members of CoUDciI staodillg.) 
)(46CS ~ 
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COMMITTEE ON PETITIONS. 

THE HONOURABLE THE PRESIDENT: Under Order 76 of the Council of 
State Standing Orders I am required at the commencement of the Session to 
constitute a Committee on petitions consisting of a Chairman and four Mem-
bers. The following Honourable Members have at my request kindly con-
sented to preside over and serve on the Committee. I hereby accordingly 
have much pleasure in nominating as Chairman of the Committee the Honour-
able Rai Bahadur Lala Ram Saran Das, and as Members, the Honourable 
Raja Sir Rampal Sing~ the Honourable Sir Ebrahim Jaffer, the Honourable 
Mr. P. C. Desika Chari and the Honourable Sir Manmohandas Ramji. 

QUESTIONS AND ANSWERS. 
NAMES AND QUALIFICATIONS OF PERSONS WHO CONSTITUTE THE BoARD OF 

EXAMINERB UNDER THE INDIAN MINES ACT, ETC. 

1. THE HONOURABLE MR. KUMAR SANKAR RAY CHAUDHURY: 
Will the Government be pleased to state:-

(a) the names and respective qualifications of the persons who constitute 
the Board of Examiners for the examination of Managers for Mines under 
the Indian Mines Act 1 

(b) the names and respective qualifications of the examiners selected by 
the Board of Examiners for holding the aforesaid examination for the last 
5 years:1 

(c) whether any of the teaching staff of the Dhanbad School of Mines or 
of the mining lecturers at evening classes for mining students are appointed 
as such examiners; if not, why not 1 

(d) the number of students who appeared and the number who passed in 
the examination for 1st and 2nd class Mine Managers' certific~t.e"'during the 

• last six years, and the number of unsuccessful attempts made by the students 
who finally passed 1 

(e) whether more and more persons holding University degrees have been 
sitting for these examinations during the last five years, and how many of 
these persons have passed 1 

(j) whether the aforesaid examinations are held to test the fitness ~f 
students for mine managership or whether students are tested on a competI-
tive basis so that only a definite number of students are passed in different 
~1 . 

(g) whether the aforesaid examinations are held only once a year 1 
<k) whether the time tables for holding the aforesaid examinations in 

different subjects are published beforehand; if not, why 1 
(i) whether altemati ve questions are set at the said examinations 1 
(j) whether the answer papers of the examinees are preserved for Bome 

time after the results are published; if 50, how long; if not, why not ~ 0·. • 



QUESTIONS AND ANSWERS. 3 

(k) whether students are allowed to know the marks secured by them in 
difierent subjects 1 

(1) whether notices to students to appear for the viva voce examination 
wied previously to be sent by registered post, but are not so sent now 1 If 
so, why has that change been made 1 

THE HONOURABLE MR. A. G. CLOW: (a) The President of the Board of 
Examiners is Mr. R. R. Simpson, M.Sc., the Chief Inspector of Mines in India, 
and the members are Messrs. J. B. Wardlaw, J. Mackie and N. N. Sarkar. 
Messrs. Wardlaw and Mackie have over twenty years' mining experience in 
the Raniganj and Jharia coalfields, hold both British and Indian first class 
Certificates of Competency to manage a coal mine and have previously acted 
as Examiners. Mr. Sarkar has considerable experience of the management 
and superintendence of coal mines, and holds an Indian first class Certificate 
of Competency to manage a coal mine. 

(b) As the list is a somewhat lengthy one, I propose to forward a copy to 
the Honourable Member. 

(c) No, because it is desirable that those who may be preparing students 
for the examination should not themselves conduct it. 

(d) The information will be supplied to the Honourable Member. 
(e) The number of graduates appearing for the examination during the 

last five years has varied between one and three, but has not shown any ten-
dency to increase. No graduate has succeeded in passing the examination 
during the years in question. 

(j) The object of the examination is to test the competency of candi-
dates to manage a mine. 

(g) Yes. 
(h) Detailed time tables have hitherto been supplied on the first day of 

the examination, but they will be supplied to candidates beforehand in 
!uture. 

(i) No. 
(j) Yes, for at least six months. 
(k) Not as a general rule. 
(1) Yes. The change was made on the score of- economy, but it is now 

proposed to restore the previous practice. 

NUMBER OF EUROPEANS AND INDIANS EMPLOYED AS MANAGERS IN ~HE COAL 
MINES OWNED AND MANAGED BY THE STATE RAILWAYS, ETC. 

2. THE HONOURABLE MR. KUMAR SANKAR RAY CHAUDHURY: 
Will the Government be pleased to state the number of Emopeans and 
Indians respectively, employed as managers in the coal mines owned and 
managed by the State Railways in India and the salaries and other amenities 
given to them, and their respective qualifications? 

THE HONOURABLE Sm GEOFFREY CORBETT: There are six such 
managers, all of whom are Europeans. They are Oll a graded scale of pay 
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ranging from Rs. 800 to Rs. 1,250 and draw overseas pay of £25 to £36 eacW-" 
Three of them draw conveyance allowance of Rs. 45, 50 and 75 per menseni, 
respectively, and two others are given rent free quarters. All of thelD ~s 
first e181l!! English colliery manager's certificates. . . 

NUllBER OF EUROPEANS,AND INDIANS, ,E1fHLOYED, A8.MEI?ICAl- OFF;lC~Jt8 ON 
THE SUTE RAILWAYS. . .. . 

3. THE HONOURABLE MB.. KUMAR SANKAR RAY CHAUDHURY: 
Will the Government be pleased to state the number of Europeans andIndia.ns 
respectively employed as medical officers on the State Railways in India and 
the salaries and other amenities given to them. and their respective qualifica-
tions 1 . 

THE HONOURABLE SIR GEOFFREY CORBETT: The information 
desired by the Honourable Member iR being collected and will be communicat-
ed to him in due COUl'8e. I presume that among amenities he includes the 
right to private practice, aud this information will be ineluded in the reply. 

ERADICATION OF THE WATER HYACINTH FROM BENGAL, ASSAM AND BIHAR 
AND ORISSA. 

4. THE HONOURABLE MR. KUMAR SANKAR RAY CHAUDHURY: 
Does the Government contemplate taking any steps for the eradication of 
the water hyacinth from the. tpree provinces of Bengal, Assam and Bihar and 
Orissa 1 If so, what 1 

THE HONOURABLE KHAN BAHADUR SIR MUHAMMAD HABIBULLAH : 
It is primarily for the Local Governments concerned to take such action as 
they deem necessary. 

POLITICAL DETENUS. 
5. THE HONOURABLE MR. KUMAR SANKAR RAY CHAUDHURY: 

Will the Government be pleased to state the number and namiB of persons 
still under detention under Bengal Regulation III of 1818 .. Lid the Bengal 
Criminal Law Amendment Act 1925, their state of health, the conditions 
of tl eir detention and the places where they are detained 1 

THE HONOURABLE MR. H. G. HAIG: I understand the Honourable 
Member refers to persons detained in connection with the Bengal revolutionary 
conspiracy. No such persons are at present detained under Regulation III, 
and only four are'under restraint under the Bengal Criminal Law Amendment 
Act. Of these, three are in village domicile and one in home domicile. The 
health of all these four is reported to be.generally satisfactory. Their names 
are: Panna Lal Mukharji, Jatindra Nath Das, Pratul Ganguli and Ramesh 
Chandra Acbarji. 

CERTInCA'l'roN BY THE GoVERNOR GENERAL OF THE EXPENDITURE OloJ THE 
SIMON CoMMISSION. 

6. THE HONOURABLE MIt. KUMAR £ANKAR RAY CHAUDHURY: 
Will • Government be :pl~ tOrstate what. is .the HlJPO~ ,1m t4e 



QUESTIONS AND ANSWERS. 5 

discharge of which the expenses of the Simon Commission have been certified 
by the Governor General in Council 1 

THE HONOURABLE MR. E. BURDON: The respoIlBibilities in question 
are those which follow from the provisions of section 84-A of the Government 
of India Act. 

THE HONOURABLE MR. KUMAR SANKAR RAY CHAUDHURY: Is 
the Government aw~re that by the Preamble to the Government of India 

. Act, 1919, the responsibility for determining the futur~ form of the Government 
of India. rests entirely with the British Parliament ? 

THE HONOURABLE THE PRESIDENT: The Honourable Member asked 
a question about finances and not about a constitution for India. The supple-
mentary question that the Honourable Member has just now put hardly M'ises 
out of the original question. 

REPORT OF THE TARIFF BOARD ON THE OIL INDUSTBY. 
7. THE HONOURABLE MR. KUMAR SANKAR RAY CHAUDHURY: 

Will the Government be pleased to state whether therepoi't of the Tariff 
'Board on petroleum has been submitted to Government 1 If so, what steps 
do the Government propose to take in the matter 1 

THE HONOURARLE SIR GEOFFREY CORBETT: The Report and the 
Resolution of the Government of India thereon will be published to-morrow. 

IMPORTATION OF ARTIFICIAL TEA. 
8. THE HONOURABLE MR. KUMAR SANKAR RAYCHAUDHURY ; 

Has the attention of the Government been drawn to the alleged importation 
of large quantities of artificial tea into India? If so, what is the nature 
of this stuff, where is it imported from and what steps, if any, do the Govern-
ment propose to take to prevent its importation? 

THE HONOURABLE KHAN BAHADUR SIR MUHAMMAD HABIBULLAH: 
The Government of India understand that imitation tea is manufactured at 
Virudhunagar in the Ramnad District of the Madras Presidency from the leaves 
9£ certain trees, and that this stuff is imported coastwise from Tuticorin to 
Bombay, etc., probably under other descriptions such as" Soap Nut Powder." 
It is also reported that there is some traffic in artificially coloured tea.s in 
Amritsar, but no information is available as to whether these are imported from 
outside and, if so, whence. With regard to the question of prevention of th.e 
importation of such teas, I may state that action has already been taken or ' 
is being taken by Local Governments to prescribe under their Food Adultera-
tion :\cts a standard quality of tea for sale for human consumption. In view 
of thls the Government of India do not propose to take any further action in 
the matter. 

THE RESERVE BANK BILL. 
9. THE HONOURABLE MR. KUMAR SANKAR RAY CHAUDHURY: 

Will the Government be pleased to state whether they propose to bring the 
Reserve Bank Bill before the Legislature in the near future? If so, when and 
·in what form 1 

THE HONOtrWLE MR. E. BURDON: Governm~t l?&¥e no present 
ntention of bringing up the Bill in the immediate fut~ . 

• 
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BILL BEFOREPARLIAMENTREGARDINGTHE AMENDMENTOF THE CONSTITUTION
OF THEHIGH COURTS.

10. THE HONOURABLEMR. KUMAR SANKAR RAY CHA"CDHURY:
Will the Government be pleased to state whether they were consulted and,
if so, what opinion they submitted on the Bill now before the British Parliament
about the amendment of the constitution of the High Courts?

THE HONOURABLEMR. H. G. HAIG: The Bill was the result of consult-
ation between the Government of India and the Secretary of State. The
Government OC India were in agreement with the amendments included in the
Bill.

CONSTRL'CTIONOFWAITIl\'GROO~lSFORFEMALE PASSENGERSAND SHEDS FOR
OTHER PASSENGERSAT FARIDPUR STATION.

l1. THE HOl\'OURABLEMR. KUMAR SANKAR RAY CHAUDHURY:
Will the Government be pleased to state whether my previous question about the
construction of waiting rooms for female passengers and sheds for other passen-
gers at Faridpur )ailway station on the Eastern Bengal Railway has been
forwarded to the Agent and what steps he has taken thereon? .

THE HONOURABLESIR GEOFFREY CORBETT: The question was of
course forwarded to the Agent of the Eastern Bengal Railway in accordance
with the undertaking given to the Honourable Member. Government under-
stand that the Agent is considering the reconstruction of the station as a whole,
in which case he will no doubt consider to what extent the facilities mentioned
by the Honourable Member should be p ovided in the new station.

THE ISSURDI-PABNA-SADHUGUNJRAILWAY PROJECT.

12. THE HONOURABLEMR. KUMAR SA..."N"KARRAY CHAUDHURY:
Will the Government he pleased to state whether any investigation has been re-
cently held into the Issurdi-Pabna-Sadhugunj railway project? If so, what
has been the result thereof and what steps do the Government propose to take
thereon?

THE HONOURABLE SIR GEOFFREY CORBETT: Investigation has
recently been made into this project, and the Railway Board are awa.iting
the Agent's report on it.

CONSTRUCTIONOF THE ARICHADACCARAILWAY.

13. THE HONOURABLEMR. K1JMAR SANKAR RAY CHAUDHURY:
Will the Government be pleased to state whether any advance has been made
with regard to the construction of the Aricha Dacca Railway during the yea.r
1928; if so, what is the nature thereof and at what stage is the construction of
the said line now ?

THE HONOURABLE SIR GEOFFREY CORBETT: The construction
has not yet been begun and the Government of India are in correspondence
with the Secretary of State on this subject.
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FATE OF BILLS PASSEDBY THE LEGISLATIVEASSEMBLYIN THE COUNCILOF
STATE.

14. THE HONOuRABLE MR. KUMAR SANKAR RAY CHAUDHURY:
Will the Government be pleased to furnish a tabular statement showing on how
IDany occasions and in what cases Bills passed by the Legislative Assembly
have been:-

(a) thrown out by the Council of State, or
(b) passed by the Council of State in a modified form, or
(c) passed by the Council of State without any modification, and
(d) in how many of the above cases have the Council of State acted in

conjunction with and in how many cases against the views of the
Government Members ~

THE HONOURABLEMR. S. R. DAS: (a) to (c). A statement is laid
on the table.

(d) Imust leave the Honourable Member to form his own conclusions from
the Council of State Debates.
Statement showing Bills passed by the Legislative Assem.bly and (a) thrown out

by the Council of State, (b) passed by the Council of State in a modified. form,
and (c) passed by the Council of State without modification.

Xumber
of

Billa.

(rt ) 5

10th September 1925.

t,.
~

w-

(0) 19

Title of Bills.
Date of
meeting of .

Council of State.

1. The Code of Criminal Procedure (Amendment)
Rill. (Use of firca rrna). Ifith September 1921l.

2. The Indian Criminal Law Amendment
(Repealing) Bill

3. The Indian Railways (Amendment) Bill
4. The Special Laws Repeal Rill
5. The Criminal Law Repealing and Amending

Rill .

23rd Februarv 1925.
2fith Fehruarv 1925.
3rd September 1925.

7th September 1927.

I. The Indian Finance Bill ..
2. The Indian Income-Tax Bill
3. Thr- Indian Official Secrets Bill
4. The Cantonments (House Accommodation)

Amendment Bill
5. The Workmen's Compensation Bill
6. The Indian Penal Code (Amendment) Bill ..
7. The Criminal Law Amendment Bill. (Ra.

cial Distinctions)
8. The Indian Coinage (Amendment) Bill
9. The Indian Trade Unions Bill
10. The Prisons (Amendment) Bill
11. The Indian Finance Bill ..
12. The Indian Penal ('..ode (Amendment) Bill.

(Sections 375 and 376) ..

23rd March 1921.
23rd February 1922.
Rtb March 1923.

14th February 1923.
22nd February 1923.
Ifith March 1923.

1st March 1923.
6th March 1924.
25th February 1926.
4th March 1925.
20th March 1925.
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Number 
of 

;BiUs. 

(b) 19-
contd. 

(c) 152 

OOUNCIL 01' STATE. 

Title of Bills. 

13. The Coal Grading Board Bill 
14. The J..egal Practitioners (Amendment) Bill .. 
15. The Indian Bar Councils Bill 
16. The.Madras Civil Court.a (Amendment) 

Bill .• 
17. The Indian limitAtion (Amendment) Bill. 

(Article IS2) 
IS. The Societies RegiBtnRion (Amendment) Bill 
19. The Indian Finance Bill .. 

1. ThfJ Le~latNe Assembly (Deputy Presi-
dent's Salary) Bill 

2. The Indian Tea Cess (Amendment) Bill 
, 3. The Ibdian Pena.l Code (AtDendment) Bill .. 

4. The Indian Limitation (Amendment) Bill .. 
5. The Indigo Cess (Amendment) Bill 
6. The Import and Export of ~ (Amend-

ment) Bill 
7. The CalcUtta Universitv Bill 
S. The Indian Jl:lectricity (Amendment) Bill .. 
9. The Hindu Transfers and Bequests (City of 

Madras) Bill 
10. The I.dian Factories (Amendment) Bill 
11. The Iadian Emigration Bill 
12. The Civil Marriage (Amendment) Bill 
13. The Negotiable Instruments (Amendment) 

Bill .. 
14. The Carriers (Amendment) Bill 
15. The Indian Post Office (Amendment) 

Bill .. 
16. The Indian Marine (Amendment) Bill 
17. The Indian Works of Defence (Amendment) 

Bill .. 
IS. The Indian Lac Cess Bill 
19. The Press Law Repeal and Amendment) 

Bill .. 
20. The Musalman Waqf Registration Bill 
21. The Code of Civil Procedure (Amendment 

Bill .. 
22. The Delhi University Bill 
23. The Civil ProcedJire (Amendment) Bill. 

(Fraudulent Snits) 
24. The Police (Incitement to Disaffection) Bill .. 
25. The Code of Criminal Procedure (Amend-

ment) Bill. (Amendment of Section 4.) 

26. The Indian Lunacy (Amendment) Bill 
27. The Indian Ports (Amendment) Bill 
2t1. The M&rried Women's Property Bill 
"29. The Indian Finance Bill .. 
30. The Cotton Tramport Bill 
31. Tile Criminal Tribel! (Amendment) Bill 

[11TH SEP. 1~28. 

Date of 
meeting of 

Council of State. 

14th September 1925. 
26th February 1926. 
31st August 1926. 

23rd February 1926. 

10th March 1927. 
22nd February 1927. 
26th March 1927. 

23rd February 1921. 
2St,h February 1921. 
27th September 1921. 
1st 'March 1922. 
21st March 1921. 

21st March 1921. 
26th Maroh 1921. 
23rd January 1922. 

26th March 1921. 
23rd January 1922. 
2Sth February 1922. 
17th July 1923. 

27th September 1921. 
27th September 1921. 

27th September 1921. 
26th September 1921. 

26th f r>tem ber 1921. 
27th September 1921. 

2Sth March 1922. 
27th July 1923. 

19th July 1923. 
2Sth February 1922. 

1st March 1922. 
25th September 1922. 

24th July 1923. 

23rd February 1922. 
28th March 1922. 
5th March 1923. 
24th March 1922. 
14th February 1923. 
!iHlh January 1923. 



Number 
of 

BillL 

(c) Ui2-
~. 

\ 

Title of Bills. 

32. The Charitable and ReligiOU8 Trust. (Amend. 
ment) Bill 

33. The Court fees (Amendment) Bill .. 
34. The Parsi Maniage and Divorce (Amend. 

mElllt) Bill 
35. The Negotiable Instruments (Amendment) 

Bill .. 
36. The Indian Boilers Bill .. 
37. The Official Trustees and Administrator 

General's Acts (Amendment) Bill 
38. The Indlan Transrer of Shipe Restriction 

(Repealing) Bill 
39. The Indian Mines Bill 
40. The Indian Naval Armament Bill .. 
4,1. The IDdian Cotton Cess Bill 
4,2. The IDdian Factories (Amendment) Bill 
4,3. The Malabar (Completion of Trials) Supple. 

mentinl!' Bill 
«. The Indian Stamp (Amendment) Bill 
45. The Indian Paper Currency Bill .. 
4.6. The Repealing and Amending Bill .. 
4,7. The Government Savi~ Hanb (Amend. 

ment) Bill 
4,8. The Indian Income·Tax (Amendment) Bill .. 
49. The Legal Practitioners (Women) Bill 
50. The Cantonments Bill 
51. The Moorshedabad (Amendment> Bill 
52. The Code of Civil Procedure (Amendment) 

Bill .. 
53. The Code of Criminal Procedure (Second 

Amendment) Bill 
54. The Indian Territorial and Auxiliary Forces 

(Amendment) Bill . 
55. The Indian Army (Amendment) Bill 
56. The Indian Income·Tax (Further Amend· 

ment) Bill 
57. The Indigo Cesq (Repealing) Bill .. 
58. The Indian Paper Currency (Amendment) 

Bill .. 
59. The Indian Lunacy (Amendment) Bill 
60. The CutchiMemons (Amendment) Bill 
61. The Land AcquiRition (Amendment) Bill 
62. The Indian Electricity (Amendment) Bill 
63. The Indian "Pom (Amendment) BiD 
64. The Immigration into India Bill .. 
65. The Indian Penal Code (Amendment) Bill .. 
66. The Indian Income·Tax (Amendment) Bill .. 
67. The Indian Cotton Cesq (Amendment) Bill .. 
68. The Indian 'Tarifi(Amendment) Bill 
69. The Indian Merchant Shipping (Amend •. 

mmt)1til1 
'70. The 1Jentral1Ward of Revenue Bill 

• 

Date of 
meeting of 

Council of State. 

29th July 1923~ 
23rd September 1922. 

23rd September 1922. 

23rd September 1922. 
15th February 1923. 

23rd September 1922. 

26th September 1922. 
15th February 1923. 
20th Februarv 1923. 
8th March 1923. 
22nd February 1923. 

15th Thbruary 1923. 
24th July 1923. 
27th February 1923. 
27th February 1923. 

8th·March 1923. 
Rth March 1923. 
26th March 1923. 
14th February 1924. 
19th July 1923. 

19th July 1923. 

24th July H~23. 

24th July 1923. 
24th July 1923. 

19th .Tuly 1923. 
19th July 1923. 

19th July 1923. 
24th July 1923. 
24th July 1923. 
27th July 1923. 
27th July 1923. 
27th Julv 1923 
13th Februarv 1924,. 
6th March 1924. 
25th March 1924. 
12th Feiruary 1924. 
13th March 1924. 

12th March 1925. 
6th March 1924 . 

9 
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Number 
of 

Bills. 

(e) 152-
contd. 

COUNCIL OJ' STATE. 

Title of Bills. 

71. The Indian Criminal Law (Amendment) Bill 
72. The Sea Custom~ (Amendment) Bill 
73. The Repealing and Amending Bill .. 
74. The Indian Registration (Amendment) Bill 
75. The Imperial Bank ot India (Amendment) 

Bill .. 
76. The Steel Industry (Protection) Bill 
77. The Land Customs Bill " 
78. The Cotton Ginning and Pretl8inp; Factories 

Bill " 
79. The Indian Post Office (Amendment) Bill .. 
SO. The Workmen's Breach of Contract (Re-

pealing)' Bill 
81. The Indian Merchant Shipping (Amendment.) 

Bill 
82. The Indian Paper Currency (Amendment) 

Bill .. 
83. The Legislative Assembly (President's 

Salary) Bill 
84. The Indian Income-Tax (Amendment) Bill .. 
85. The Transfer of Property (Amendment) Bill .. 
86. The Indian Carriage of Good~ by Sea Bill .. 
87. The Contempt of Courts Bill 
88. The Indian Tariff (Amendment) Bill 
89. The Cantonments (Amendment) Bill 
90. The Cantonments (House Accommodation) 

(Amendment) Bill 
91. The Indian Income-Tax (Second Amendment) 

Bill. (Section 18) 
92. The Indian Stamp (Amendment) Bill 
93. The Indian Cotton CeS!l (Amendment) Bill .. 
94. The Salt Law Amendment Bill 
95. The Code of Civil Procedure (Amendment) 

Bill. (Section 60) 
96. The Indian Naturalization Bill 
97. The Insolvency (Amendment) Bill 
98. The Codc of Civil Procedure (Amendment) 

Bill. (Sections 102 and 103) 
99. The Lejlislative Members Exemption Bill 

100. The Indian Limitation (Amendment) Bill .. 
101. The Relijliou8 Endowment« (Amendment) 

Bill . 
102. The Code of Criminal Procedure (Amend-

ment) Bill. (Sections 170,200.203,476) .. 
103. The Sikh Gurdwaras (Supplementary) Bill .. 
l~. The Provident Funds (Amendment) Bill 
106. The Opium (Amendment) Bill 
106. The Bamboo Paper Industry (Protection) Bill 
107. The Government Trading Taxation Bill 
lOS. The Indian Factories (Amendment)BiU 
109. The Guardians and Wards (Amendment) BiD 

.. 

[11TH SEP. 1928. 

Date of 
meeting of 

C{)uncil of Stat~. 

19th September I9U.. 
13th March 1924. 
11th March 1924_ 
3rd March 1926_ 

19th September 1924-
9th June 1924. 
23rd September 1924-

12th March 1925. 
19th Septem?er 1921. 

5th February 1925. 

3rd February 1925. 

5th February 1925. 

26th Febn1&ry 1925. 
20th February 1925. 
22nd March 1926. 
14th September 1925. 
2nd March 1926. 
23rd March 1925. 
3rd March 1925. 

12th March 1925_ 

23rd March 1925. 
23rd March 1925. 
24th March 1925. 
7th Septemoor 1925_ 

7th September 1925. 
23rd February 1926. 
23rd February 1926. 

23rd February 1926. 
7th September 1925. 
16th September 1925. 

7th September 1925. 

16th February 1926. 
7th September 1926. 
14th September 1925. 
14th September 1925. 
16th September 1926.. 
16th February 19%6. 
22nd March 1926_ 
16th February 1-' 



Number 
of 

Bills. 

(r.) 152-
contd. 

QUESTIONS AND ANSWERS. 

Title of Bills. 

110. The Small ~use Court!< (Attachment of 
Immoveable Property) (Amendment) BiJI .. 

lIl. The Indian Lunacy (Amendment) Bill .. 
lI2. The Code of Civil Procedure (Second Amend· 

ment) Bill 
113. The Legal Practitioners (Fees) Bill .. 
114. The Code of Criminal Procedure (Second 

AmendlIlent) Bill. [Section 123 (6)] 
115. The Indian Tariff (Amendment) Bill 
lI6. The Indian Income·Tax (Amendment) Bill 
lI7. The Promissory Notes (Stamp) Bill 
118. The Steel Industrj (Amendment) Bill 
119. The Delhi Joint Water Board Bill 
120. The Madras Civil Courts (Second Amendment) 

Bill 
121. The Indian Finance Bill .. 
122. The Cotton Industry (Statistic~) Bill 
123. The Indian Divorce (Amendment) Bill 
124. The Workmen's Compensation (Amendment) 

Bill 
125. The Usurious Loans (Amendment) BiJI 
126. The Negotiable Instruments (Interest) Bill 
127. The Provincial Insolvency (Amendment) Bill 
128. Indian Succession (Amendment) Bill 
129. The Code of Criminal Procedure ( Third 

Amendment) Bill 
130. The Indian Merchant Shipping (Amendment) 

Bill .. 
131. The Indian Income·Tax (Amendment) Bill 
132. The Currency Bill 
133. The Steel Industry (Protection) Bill 
134. The Indian Securities (Amendment) Bill 
135. The Indian Limitation (Amendment) Bill. 

(Sections 20 and 21) 
136. The Indian Registration (Amendment) Bill 
137. The Insolvency (Amendment) Bill 
138. The Indian Divorce (Amendment) Bill 
139. The Indian Bar Councils (Amendment) Bill .. 
140. The Repealing Bill 
141. The Indian Tariff (Amendment) Bill 
142. The Indian Tariff (Cotton Yam Amendment) 

Bill 
143. The Bamboo Paper Industry (Protection) 

. Bill .. 
144. The Criminal Law Amendment Bill 
145. The Indian Income·Tax (Amendment) Bill. 

(Section 59) 
146. The Cantonmentil (Amendment) Bill 
147. The Indian Emigration (Amendment) Bill .. 
l.a. The Inland Bonded Wareho\Jlle8(.Amendment) 

Bill .. 

• 

Date of 
meeting of 

Council of State. 

16th February 1926. 
16th February 1926. 

22nd March 1926. 
22nd March 1926. 

23rd Fel'lruary 1926. 
19th March 192ti. 
22ml March 1926. 
25th February 1926. 
23rd February 1926. 
22nd March 1926. 

19th March 1926-
22nd March 1926 .. 
22nd March 1926. 
22nd March 19261. 

28th August 1926. 
28th August 1926. 
28th August 1926. 
31st August 1926. 
31st August 1926. 

31st August 1926. 

6th September 1927. 
7th March 1928. 
25th March 1927. 
1st March 1927. 
15th September 1927. 

11th February 1927. 
Ilth February 1927. 
30th August 1927. 
6th September 1927. 
6th September 1927. 
2nd September 1927 .. 
17th September IP27.. 

17th September !927. 

15th September 1f.27. 
21st Septembe. 1927. 

19th Scptem ber 1927. 
19th September 1927. 
19th September 1927~ 

12th March 1928. 

11 
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Number Date of 
meeting of 

Council of State. 
of Title of Bills. 

Bills. 

{c) 11'2- 149. The Indian Merchant Shipping (Amendment) 
concld. Bill . . . . 

150. The Indian TariH (Amendment) Bill 
151. The Indian Finance Bill 
152. The Steel Industry (Protection) Bill 

22nd March 1928. 
22nd March 1928. 
22nd Ma.rch 1928. 
22nd Marth 1928. 

RELIEF FOR THE FAMINE-STRICKEN PEOPLE OF BENGAL. 
15. THE HONOVRABLE MR. KUMAR SANKAR RAY CHAUDHURY : 

Will the Government be pleased to state whether the Central Government or the 
Provincial Governments are in charge and control of the Famine Insurance 
Fund and whether the Bengal Government.has asked for any help from the 
Central Government either by way of a loan or otherwise for purposes of giving 
relief to the famine-stricken people of Bengal 1 If so, what has the Central 
Government done or what does it propose to do in the matter and upon what 
terms and conditions 1 

THE HONOURABLE MR. E. BURDON: Under Rule 29 of the Devolution 
Rules, the Famine Insurance Fund, which is essentially the means through 
which finance for the relief of famine is secured to the Provincial Governments, 
is controlled and administered by the Provincial Governments concerned, in 
accordance with the provisions of Schedule IV to those Rules. The Govern-
ment of India have received nQ application from the Government of Bengal for 
any help by way of loan or otherwise for purposes of giving relief to the famine-
stricken people of Bengal. 

RECENT STRIKE AT LILLOOAH AND HOWRAH. 
16. THE HONOl'RABLE MR. KUMAR SANKAR RAY CHAUDHURY: 

W ill the Government be pleased to state the cause, nature and result of the 
recent strike of the railway workers at Lillooahand Howrah and what 
negotiations took place, if any, to bring about a settlement ? 

THE HONOURABLE SIR GEOFFREY CORBETT: The alleged cause of 
the strike, according to a statement made at the time by the General Secretary 
of the East Indian Railway Union, Khagaul, was the discharge of four workmen 
from the workshops. But actually the men had, on the 1st of March, threat-
ened to take direct action unless their wages were increased within a week, and 
communicated this threat to the Agent through the General Secretary of the 
Union; and it was, Government presume, because their demands were not 
being acceded to in full that the men downed tools on mid-day of the 5"th of 
March. As they continued to refuse to work the Agent announced on the 7th 
March that the workshops would be closed until further notice. Subsequently 
on the 12th of March the Agent gave an interview to the President and the 
{}eneral Secretary of the Union and a representative of the workmen at which 
the deputation made certain demands including thOse previously made on 
t.he lilt of M&rch to none of which was the Agent able to agree. 
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Between this IW,eraqcltbe,lOtIlJuly,~rewere nO'direct ;negot,ia.~, 
tween the Agent and,~ Union. On.the 10th July,the strike collap~dand the 
men resumed work en masse. 

On the 30th Juo/, aS$ ,~lJtt,of the circulat~.on of.an unfounded.~tatelJlent 
that the Agent had promised to rec:lres,<J .allesed grievances. within 15 day.$,. 
there was a recurrence of the trouble at Lillooah accompanied by disorderly 
behaviour in the shops, and the Agent found it necesaa.ry to warn the men 
that unless they worked ,pfqp(trly the shop!! WQ~ld .again be closed. The 
men thereupon decided to -adopt passive resistance, and the Agent closed the. 
shops again on the evening of the 30th July. On the 6th of August the Agent 
issued a notification to the workshop staff enlllQera~ing various request!! which 
had been made to him by the workmen in,a letter of the 31st of July, which were 
almost entirely a repetition of their previous demands. He repeated the 
assurance already given to them that there would be no victimization and that 
certain men who had been dismissed at Dndal andAsansol would be re-en-
gaged as vacancies occurred, but rejected the rest of their demands. At the 
same time he announced that as a result of an investigation into the pay of 
certain classes of the lowest paid staff in the Lillooah and Caloutta workshops, 
which he had previously undertaken to make, he proposed ttl· grant certain 
increases from the 1st of August, and also to institute an enquiry into the housing 
conditions of the workshop staff at Lillooah. He further told the men that 
the shops would be re-opened on August .8th and warned them that anyone 
returning to work and subsequently found creating a disturbance or inciting 
others to stop work would be immediately dismissed, and that in the event of a 
general disturbance he would close the shops for at least a month. He gave the 
men until the 15th of August to return to work, failing which they would be 
treated as having resigned and would be settled up on application. After this 
announcement there was a full attendance when the shops were re-opened, 
and there has since been no trouble or disturbance of any kind. 
PREVENTION OF GOVERNMENT SERVANTS FROM JOINING OR CONTINUING TO BE 

MEMBERS OF ASSOCIATIONS, SEEKING REGISTRATION UNDER THE INDIAN 
TRADE UNIONS ACT. 
17. THE HONOURABLE MR. KUMAR SANKAR RAY CHAUDHURY: 

Have the Central Government or the Government of Madras at their instance 
directed Government servants not to join or continue to be members of anr 
associati~ns which are seelilllg registration as Trade Unions under the Indian 
Trade Union Act? If so, why and for how long, and are such r~triction8 
going to be l'emoved or nQt ? 

THE HONOURABLE MR. H. G. HAIG: No such orders have been issued. 
The Government of India have under consideration the question of the regis-
tration of associations of Government servants under the Trade Unions Act, and 
they have informed Local Governments that, pending a decisioo on the 
revision of the rules governing the formation and conduct of 8\lch aSSOCtations. 
they think it inadvisable that the assaci&tions should apply for registration. 

REPORT OF THE INDIAN TRADE MISSION. 

lB .. ,To HOlf9VAAllLE MR. K~R SANKARRA Y CJU.l,JDBUR.Y ~ 
WjJJ the Gov.e~t;-be plelj.8ed to state wha~'~pon, if any.Aav~'th~,l~l 

• 
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Trade Mission, submitted to Government and what effect are the Government 
giving to that report, and whether the report is going to· be published, 
if eo, when ? . 

THE HONOURABLE SIR GEOFFREY CORBETT: The Report of the 
Indian Trade Mission is now in the Press. 

TRAINING OF INDIANS IN BANKING. 
19. THE HONOURABLE MR. KUMAR SANKAR RAY CHAUDHURY : 

Will the Government be pleased to state whether thelndian Institute of Bankers 
has organised the training of Indians in banking? If so, what is the curri-
culum laid down by the Institute for the purpose and what rules and regu-
lations have been prescribed by the. Institute for such training, and do the 
Government retain any control over the Institute in respect of this matter 1 

THE HONOURABLE MR. E. BURDON: The Indian Institute of Bankers is 
not a Government institution and is not under Government control. Among its 
objects are the following :-

1. To encourage the study of the theory of Banking, and for that pur-
pose to institute a scheme of exa.m.ina.tions. 

2. To promote information on Banking and kindred subjects by lec-
tures, discussions, books, etc. 

3. To collect and circulate statistics and other information relating to 
the business of Banking in India. 

It is understood that a Committee appointed by the Institute has drawn up a 
syllabus of examinations, which is under consideration, and that it has been 
decided to hold the first examination in the spring of next year. I would sug-
gest that the Honourable Member should obtain any further information, 
which he Inay desire, direct from the Institute itself. 

SUPPLY OF ADVANCE COPIES OF ALL GOVERNMENT PUBLICATIONS TO New India. 
20. THE HONorRABLE MR. KUMAR SANKAR RAY CHAUDHURY: 

Will the Government be pleased to state whether the privilege of receiving 
advance copies of all Government publications free of cost was asked for by 
the newspaper New India of Madras and was refused by the Government 
of India 1 If so, why was it refused ? 

THE HONOURABLE KHAN BAHAULTR SIR MUHAMMAD HABIBULLAH : 
The statement is correct. Government have been compelled as a measure of 
economy to restrict the free supply of their publications to a minimum. 

DIVERSION BY THE ARMY DEPARTMENT OF SUMS SANCTIONED IN THE AIufir 
BUDGET FROM ONE BRANCH OF EXPENDITURE TO ANOTHER. 
2l. THE HONOURABLE MR. KUMAR SANKAR RAY CHAUDHURY: 

Is it a fact that the Government of India have granted latitude to the Army 
Department to divert sums sanctioned in the Army Budget from one branch 
of expenditure to ~other 1 

THE HONOURABLE MR. E. BURDON: The attention of the Honourable 
Member is drawn to paragraph 26 of the Report of the Public Accounts Com-
mittee on the Accounts of 1925-26 and the Memorandum on reappropriations , 
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in the Army Department published as Appendix XXII thereto. The Memo-
randum contains' & full statement of the powers of reappropriation within 
the Army Budget. No change has been made in the rules since the publica-
tion of that Memorandum. 

OUT-STATION ALLOWANCES FOR RAILWAY MAn. SERVICE OFFICERS. 
22. THE HONOURABLE MR. KUMAR SANKAR RAY CHAUDHURY; 

Dp ~ Government contemplate enhancing the scale of out-station allowances 
for Railway Mail Service officers 1 If so, when and in what way 1 

THE HONOURABLE MR. A. G. CLOW; The answer is in the negative. 

BOAT HIRE GRANTED TO POSTAL RUNNERS DURING THE RAINY SEASON. 
23. THE HONOURABLE MR. KUMAR SANKAR RAY CHAUDHURY; 

Is it a fact that boat and rower hire granted to postal runners during the rainy 
E880n is lower than that given to similar peons by the Local Government in 
Bengal? If SO, do the Government contemplate increasing the scale and in 
what manner 1 . 

THE HONOURABLE MR. A. G. CLOW; The question is being examined. 

EXAMINATION FOR THE tROMOTION OF POSTAL OFFICIALS. 
24. THE HONOURABLE Mm.. KUMAR SANKAR RAY CHAUDHURY: 

Has the attention of the Government been drawn to the introduction of an 
examination for the promotion of postal officers from one grade to another? 
H 80, do the Government contemplate reverting to the previous system of basing 
promotion on meritorious past services 1 

THE HONOURABLE MR. A. G. CLOW: The Honourable Member perhaps 
refers to the examination for promotion to the lowest selection grade of the 
pOst Office and the Railway Mail Service which was introduced at the in-
stance of Government. Reversion to the previous system is not contemplated. 

REDUCTION OF RAILWAY FREIGHT ON COAL FOR INTERNAL CONSUMPTION. 
25. THE HONOURABLE MR. KUMAR SANKAR RAY CHAUDHURY: 

Does the Government contemplate taking any steps for the reduction of 
freight on Indian railways on coal for internal consumption 1 If so, what steps 
and when will they be taken ? 

THE HONOURABL"E SIR GEOFFREY CORBETT: It is too early in the 
year to say at present whether it will be possible for Government to contemplate 
further reductions in the freight of any commodities including coal. But 
should the position permit the consideration of reductions, the claime of coal 
for further relief compared with those of other commodities will certainly be 
considered. 
ToTAL VALUE OF EXPORTS DURING THE LAST FIVE YEARS iFROM THE DIFFERENT 

PORTS OF BENGAL AND AsSAM, ETC. 

26. THE HONOURABLE MR. KUMAR SANKAR RAY CHAUDHURY: 
Will the Government be pleased to state;-

. (6) the total va;Iue of the exports during the last five years from the 
.aifferent par.ts .of ~al IUlQ .Assam 1 . 

• • 
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(b} how much of the above exports have been.carriedJio thedilkrent pArt,a 
ote~. by :th~~re~tl'l,Lilway ~ystems exitttip,g·in .~~ .~ 
how mucP by the different steam navigation companies &lid .. h~nr ... 

. much by country boats and steam lorries re.epectiveiy 1 . 
(c) how much of the internal goods traffic of Bengal and Assam respectively 

during the last five years has been carried through-
(i) by the di1ferent railway systems and how much by each system ! 

(ii) by the different steam navigation companies and how mud! by 
each company 1 . . 

(iii) by country boats and motor lorries? • 
THE HONOURABLE SIR GEOFFREY CORBETT: (a) A statementehow-

ing the total value of exports from the ports of Bengal during each of the five 
years ending 1~26-27 is laid on the table. There are no ports in Assam. 

(b) & (c) The information is not available. 

Statement showing the total value of export8 of primte merchandise and treasvrefro"t tke.fKJ'W 
Bengal during each of the jit'e years ending 1926-27. 

rIn lakhs of rupees.) -
Ii 

1922-23. 1923-24. 1924·25. 1925-26. 1926-27. 

Foreign Trade-

Chief Port, Calcutta · . 1,13,47 1,24,16 1,41,65 1,46,03 1,26,,90 

Snbordinate Ports · . 5,64 7,97 9,50 7,32 7.75 

Total · . 1,19,11 1,32,13 1,51,15 1,53,35 1,34,65 

Ooasting Trade-

Chief Port, Calcutta · . 13,97 14,69 15,94 14,66 15.00 

Subordinate Ports · . 2.30 2,00 1,88 2,24 2.55-

Total · . 16,27 16,69 17,82 16,90 17.56 

Grand Total · . 1,35,38 1,48,82 1,68,97 1,70,25 1.62.20 

DOUBLING OF THE RAILWAY LINE FROM MADus BEACH TO TSAQ.ARA]( ON'rmr 
SoUTH INDIAN RAILWAY. 

27. THE HQNOUN.BLE RAo S,A.BlB DB. u. R.tUlA &AU: Will the 
Government of India be pleased to state :-

(a) when the. doubling of the railway line. from ~ Beach to 
Tham'baram on the Sol1thlndlan IW.htvav was sanctioned and 
w h& the estimated east of the ~ is 1 . 
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(b) the q.ts of commencement of the work, 
(c) the period within which the work was ordered to be completed. 
(d) the percentage of work done up to 30th June, 1928 and the cause of 

delay, if any, in the prompt execution of tile work, 
(e) the amount of expenditure incurred up to 30th June, 1928 on (1) ma-

. terials, (2) labour and out of the amount spent on materials. 
how much was spent on imported and how"'Blooh on indigenous 
materials, 

(t) the names of contractors and the cost of the work aBBigned to each ; 
how many of them are European contractors and how many 
Indians 1 

(g) the outturn of work done by each contractor up to 30th June, 1928 
and the cause of delay, if any, on the part of the contractors, and 

(h) the steps taken by the Government to have the work completed 
within the stipulated time. 

THE HONOURABLE SIR GEOFFREY CORBETT: (a) The doubling 
was sanctioned in'December 1925, the estimated cost being approximately 
Rs. 1,24,00,000. 

(b) December, 1925. 
(c) The work was expected to take 4} years. .~ 

(d), (e), (f), (g) and (h). The Railway Board are obtaining from the Agent of 
the South Indian Railway such information as can be collected without an 
undue expenditure of time and labour in answer to these questions. This will 
be communicated to the Honourable Member when received. 

TEMPORABY INDIAN OFFICERS OF THE INDIAN MEDICAL SERVICE. 

28. THE HONOURABLE RAO SAmB DR. U. RAMA RAU: Will the 
Government of India be pleased to state :-

(1) What is the total number of temporary Indian officers appointed in 
the I. M. S.· since 1914? 

(2) Out of these how many have since been confirmed 1 
(3) Is it true that the Selection Committee have confirmed only foreign 

diploma holders rejecting first class graduates of Indian Universi-
ties? 

(4) Is it true that the Government have ordered no Indian to be' 
oonfirmed unless he is qualified in England 1 

(5) If the reply to (3) is in the affirmative and the reply to (4) is in the 
negative, will the Government be pleased to state why such a 
distinction has been made 1 

(6) Is it true that a permanent I. M. S. man gets Rs. 800 per month 
(exclusive of overseas allowance) after 6 years' service while a 
temporary m~ gets only Rs. 650 1 

• 
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(7) wtat is tht total number of temporary Indian I. M. S. men 
who have been discharged after- 9 years' service 1 

(8) Were they found competent to hold their posts during the 9 years 
thy were in service ~ Why they were discharged ? 

(9) Isit true that these I. M. S. O,ficers who were discharged after 9 
years' service did not receive anything by way of gratuity or 
pension 1 

(10) Is it true that a European after five years of temporary service 
gets £1,2(;0 ? 

(11) Do Government contemplate giving gratuities to temporary Indian 
I. M. S. officers after discharge? . 

(12) Are permanent and temporary Indian I. M. S. officers entitled to 
study-leave and if so, how many have been granted study-leave 
during the past ten years ~ What is the corresponding num-
ber of British 1. M. S. officers who were granted study-leave 
during the same period 1 

(13) Is it a. £act that members of the Selection Committee are in the 
habit of asking questions about the wives of candidates while 
interviewing them at the time of selection ? 

(14) Is it true that such questions as "does your wife know dancing , 
does she use spoons and forks? " are asked by the Committee 1 

(15) Is it true that seniormembersofthe I. M. D. are given Honorary 
. King's Commismons 1 

(16) How maay members of the I. M.D. are now holding the King's 
Commission 1 

HIS EXCELLENCY THE COMMANDER-IN-CHIEF: With your per-
Maion. Sir, I lay on the table a statement giving the information desired. 

Statement referred to in reply to C]1U8twn No. 28. 

The Honourable Member is referred generaJly to the replies given by the Army Secre-
tary in the Legislative Assemly to questions NOB. 738 and 759 on 1st September 1927 and to 
q11el!tions NOB. 798 to 808 eo· Septemllt-r 2nd, 1927. The following are the ~wers to the 
_parate parts of the question. 

(I) 1,10&. 

(2) There is no qneetion of confirming those ofIioeJ'll who received temporary com· 
miIIioIII ill ~e I. M. S. Recmitmentfor tempon.ry service is .quitedifterent 
from recruitm.eat for permanent servioe, the former confers no claim to the 
latter: and the standard IM'Ce8II&l'Y for a permanent commission is higher than 
that neoeBII&l'Y for a temporary oommilBion. Tempor&l'Y offices Ill! selected 
and appointed by the Director General, Indian Medioal Service and serve on a 

. defiDite agreement for one year renewable for not more than a year at a time 
up to a specified maximum period. Permanent officers must be recommended 
by the SeJection Board, and are appointed by the Secretary of State. Tempo. 
rary 05cers are however at liberty to apply for permanent oommiBsions, and 
II~ Indians have succeeded in obtaining such commiBsions while still serving 
on temporary agreeJDenUi. T.ell more 6ft 08 NI approved waiting list.. 
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(3) No, Sir. Out of the 113 officerS who have been granted permAnent commiBsioDS 
in the I. M. S., 57 possessed only Indian medical qualifications at the time of 
their appointment. The rest held British qualifications. 

(4) No, Sir. The Selection Board selects those candidateB whom it cODsiders the 
. best qualified in every respect for permanent commissions, a.n.d ~ E~sh 
qualification is not essential liS is shown by the figures I have Just gIven. 

(5) Does not arise. 
(6) After six years' service, a permanent officer of the L M. S. draws the pay of a 

Captain with more than three and less than Six years' service in that rank, 
namely, a basic pay of R.I. 700 a month, and n0t R.I. 800 a month as supposed 
by the Hon'ble Member. A temporary officer of the I. M. S. draws Rs. 600 
a month after completing three years' satisfactory service. 

(7) About 35. 
(8) As temporary officers. their services were satisfactory. They were discharged 

because it was not considered desirable either from their own point of view or 
from that of the ~ervice to retain them indefinitely when they had no prospect 
of obtaining permanent commissions. The Government have recently 
decided that the annual 8./lreements of temporary officers who have entered 
the service since 23rd October 1927 or who ffia.y enter in future will not be 
renewed after 5 years' total temporary service unless in the meantime they 
have been selected for permanent commissions in the I. M. S. and vacancies 
are not immediately available. 

(9) Yes, in accordance with the terms of their agreement. 
(10) No, Sir, there are no gratuities for temporary service. Both European an~ 

Indian officers who are granted permanent commissions under the present 
rules are given the option of retiring on a gratuity of £1,000 after six years 
service or £2,000 after twelve years' service, instead of serving on for pension. 

(II) The reply is in the negative. 
(12) AD perma.n.ent officers of the I. M. S., both European &ad Indian. are entitled to . 

study-leave. About 280 officers have been granted study-leave during the 
past 10 years, of whom about 90 were Indians. Temporary officers, whether 
European or Indian, are not eligible for study-leave. 

(13) I; (14) 'rhe reply is in the negative. 
(15) No, Sir, but selected members of the Sub-Assistant Surgeon's .Br&IlCJl of tile 

Indian Medieal Department holdiug sAe rank ofSvbedar-lrIajor OJ' Su~ ar,. 
granted honorary King's ('{)mmissioll8 on the basis of one per cent. of the tot.) 
IItrength of the Branch. 

(16) About 132 members of the Assistant Surgeon Branch of the Indian Medical. 
Department at present hold the King's commission. Nine members of the 
Sub-Assistant, Surgeon Br aneh hold honorary King's commissions. 

SE'l'TLE¥PT OF THE CHARGES INCURRED BY THE GoVERNKENT OF INDa ON 
BEHALF OF THE WAR OI'FlCE DUlUNG THE GREAT WAR. 

29. THE HONOURABLE RAO SAHIB DR. U. RAMA RAU: 1. With 
teferenee to the remarks by Sir Basil Blackett on the Budget Debate in the 
Oouncil of State on 5th March, 1927 and my interpellation No .• , dated 30th 
A~gust, 1927, and Government reply thereto, will the Government of India ~ 
pl~ to state if any settlement has beeu reached with the British 
War Office in regard to charges incurred by the Government on their behalf 
during the \torId war 1 If not, what causes the delay. 
. 2. Will the Government make a complete statement of the whole transac-

tIOn and lay all the papelS on the table of this House at an early date. 
TuE HONOURABLE lIB. E. BURDON; The matter has not yet been finally 

lMlttled. The delay is due to the difficulty of arriving at a solution which ia • 



2(). .. CduNCIL 01' 8'1'ATE. [11TH SR. 1928. 

(.'Ompletely lI&~isfactory to all parties of a very important and -very difficult 
question. 

2. Full information regarding the claims has already been made available 
to this Council. The Government of India are not prepared to lay the papers 
on the table. 

RECOVERY FROM THE WAR OFFICE OF THE CHARGES INCURRED IN RESPECT OF 
THE OPERATIONS IN CHINA. 

30. THE HONOURABLE RAO SAHIB DR. U. RAMA RAU: Will the 
Government of India be pleased t.o state whether the charges incurred in respect 
of the Chinese operation have been fully recovered from the British War 
Office? If so, what is the amount so recovered 1 If not, what is the cause of 
delay? and what steps are Government taking to recover the amount? 

THE HONOURA.BLE MR. E. BURDON: The charges of the Indian Contin-
gent of the Shanghai Defenci' Force while in China have been met entirely by 
the War Office. The extra expenditure incurred in India in connection with the 
despatch of the Contingent is also being recovered from the War Office a8 the 
accounts are completed. This expenditure to the end of June 1928, the latest 
.Qlonth for which accounts are available, amounts to £615,102, of which £535,655 
have been recovered so far. There is therefore no delay in effecting the re-
covery. 

PEPRECIATION WRITTEN OFF THE PURCHASE FRICE OF THE PENINSU1..Alt Loco-
MOTIVE WORKS AT JAMSHEDPUR. 

31. THE HONOURABLE SIR GEORGE GODFREY: (a) Will Government 
be pleased to s~te how much, if any, depreciation has been writtenofi the 
Penin.eular Locomotive Works at Jamshedpur since the purchase of the Works 
from the Company and to what head of the railway accounts the depreciation 
has been charged 1 

(b) If any depreciation has been written off the purchase price of the 
Peninsular Locomotive Works at J amshedpur will that sum be taken into 
account in arriving at the cost of manufacturing any coaching stock under-
frames which may be produced at these Works hereafter 1 

THE HONOURAlSLE SIR GEOFFREY CORBETT: (a) Approximately 51 
lakhs have been written off to Revenue--working expenses. I should explain 
that after a detailed examination of the plant and machinery taken over, 
Government were satisfied that this amount was certainly not less than the 
difference between the purchase price of 20 lakhs paid for the Peniasular 
Locomotive W ork~ and the value of the property at the time it was purchased .. 

(b) Yes. If the Works were burdened with a sum, which iD. effect repre-
sents compensation to the Peninsular Locomotive COmpany, it would be impos-

. Sible to show the real cost to Government of manufacturing \ititlemames at 
them. .' ;: r,' • 



QUEs;r.IQNS AND ANSWERS. '1 
MANuFACTURE OF UNDER.FRAlIES,AT THE P,ENlNSULAB LOCO)lOT.IVE 'Wo-U,SA.T 

. J AMSHEDPUR. 
32. THE HONOURABLE SIR GEORGE GODFREY: (a) Have Gonrnment 

cOtmidered the advisability Of postponing, for a period of at least two years, the 
commencement of the manufacture of underframes, and, if so, what is their 
decision 1 . 

(b) If Government intend to proceed at once with the manufacture of 
coaching underframes at these Works, have they considered the sources from 
which skilled labour will be obtained, or do they contemplate engagingmeJl 
who have been trained, and usually work at the commercial engineering 
workshops at which wagon building is carried out 1 

THE HONOURABLE SIR GEOFFREY CORBETT: (a) No. 162 under-
frames are being manufactured at these Works this year. 

(b) The lahour has already been collected, and if the staff of skilled men 
requires to be augment~d, it is expected that transfers from the East Indian 
Railway Carriage and Wagon shops at Lillooah can be made. There is no inten-
tion of att~mpting to attract trained men for these works from the engineerihg 
workshops at which wagon huilding is carried out. This does not of course 
mean that if a man from these workshops applies for a job which is vacant the 
fact that he has been trained and employed there should be. a bar to his 
engagement. 

PROVISION OF AN INTERMEDIATE CLASS LADIES ' WAITING ROOM AT KHARAGPuB. 
33. THE HONOURABLE MR. MAHMOOD SUHRA WARDY : (i) Hir.s the 

attention of Government been called to the inconvenience experienced by inter-' 
mediate class lady passengers at Kharagpur on the Bengal Nagpur Railway 
for want of an intermediate class ladies' waiting room 1 

(ii) Will the Honourable Member in' charge be pleased to state what 
action is being taken to provide such a waiting room at Kharagpur 1 

THE HONOURABLE SIR GEOFFREY CORBETT: (i) Government have 
received no complaint to this effect. 

(ii) It is the practiee of Governftlent to leave small matters of thiil kind 
relating to the accommodation provided at particular Rtations to the discretion 
of the local railway authorities to whose notice any defects can suitably be 
brought through their local Advisory Committees. 

PROVISION OF AN INTERMEDIATE CLASS LA DIES' WAITING RoOM AT ADlIA .. 

34. THE HONOURABLE MR. MAHMOOD SUHRA W ARDY: Will the 
Honourable Member in cl arge be pleased to state what steps have been taken to 
provide an intermediate class ladies' waiting room at Adra on the Bengal 
Nagpur Railway 1 . : 

THE HONOURABLE SIR GEOFFREY CORBETT: J would refer the 
Honourable Memhf1r to the answer which I have just given to his previous 
q1lftJtion. Government are not aware of the exact arraDgem~nts at this station 
either, or whethel' &By additional. waiting accommodation is contemplatecl 
there>. 

• 
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. REPORTOP mE OFFICEit APPOINTED TO INVESTIGATE THE QUESTION OF MAKING 
INDIA SELF-SUPPORTING IN THE MATTER OF SALT SUPPLY. 

35. THE HONOURABLE MR. MAHMOOD SURRA W ARDY: (i) Will the 
. Honourable Member in charge be pleased to state whether the Government has 
considered the report submitted by the officer placed on special duty under 
the Central Board of Revenue to investigate the question of making India se1£-
8Upporting in the matter of salt supply as referred to in his answer to my ques-
tion No. 34 published at page 45, Volume I, No.4, of Council of State Debates 
dated 8th February 19281 

(ii) Will the Honourable Member be pleased. to state when the Govern-
ment decision may be expected 1 

THE HONOURABLE MR. E. BURDON: (i) The Government of India have 
considered the report and have published their conclusions upon it. These will 
be found in the Resolution of the Finance Department (Central Revenues) 
No. 20, dated the 12th May 1928, appearing in the Gazette of India of that 
date. 

(\i) Does not arise. 

CoN8n.UCTION OF A RAILWAY BETWEEN CONTAl AND CONTAI ROAD STATION. 

36. TIlE HONOURABLE MR. MAHMOOD SURRA W ARDY: (i) Will the 
.Honourable Member in charge of the R&i.lway Department be pleased to ,.te when the ao$ua1 construction of ~he railway lin. between Contai m. the 
~napore District (Bengal) and Contai Road station on the Bengal Nagpur 
Railway is expected to be commenced 1 

(\i) Will the Honourable Kember in charge be pleased to state whether 
lalld will be $Cquired for the same during the current year 1 

THE HONOU1tABL~ SIR GEOFFREY CORBE'IT: (i) The construction 
of this line was sanctioned on the 19th June 1928, and Re. 5 lakhs have been 
provided for it in the current year's Budget. It is likely, therefore, to be 
commenced in the current year. • 

(ii) Arrangements are now being made for the acquisition of land, but as 
the land ill entirely under paddy it is very doubtful whether any payment on 
this account will be made this year. 

PREvENTION OF THE RECURRENCE OF HnmU~MOSLE:M RIOTS AT KHARAGPUR. 

37. Tn HOlfOUlLABLB MR. MAHMOOD SU1IRA.WARDY: (.) Will 
tJle Government be pleased to state what steps have been taken to prevent 
the recurrenOf' of Hindu-Moslem riots at Kharagpur and to give proteetiOll 
to the Moslems at Kharagpur during such riots 1 

(it)' Will the Government be pleased to ·state what acllon haa been ~ 
by tae Bengal NaJpur Railway Company on the representation of Kh~-· _1m..,. to provide .8IpII'& •. :qurt.en fex them within the· raitway ... 
mentt 
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(iii) Has the Agent of Bengal Nagpur Railway received a copy.of the resolu-
tion from the Mussalman employees to provide separate quarters for them 
s(), &8 to enable them to live in peace and protection in the railway area 1 

THE HO~O~BLE MR. H. G. HAIG: (i) Since the Honourable Member's 
question was<l~~ed there has been as he is aware, a further deplorable out-
break in Kharagpur. Reports received from the Bengal Government 
before this outbreak showed that the district authorities were making all 
possible efforts to allay communal ill-feeling. But they cannot by themselves 
create a spirit of tolerance and good-will which alone would stop the recurrence 
of such events. 

(ii) No action has been taken, the reason being that the establishment of 
a Muhammadan settlement, even if desirable, would not be consistent with the 
accepted system of allotting quarters according to seniority. But opportunities 
are now being given to the staff to take up sites on Government land in the 
neighbourhood of Kharagpur, and if the Muslim staff avail themselves of these 
opportunities, it should not be difficult for them to arrange to settle in compact 
groups. The Railway Board propose to discuss the question with the Agent 
when he comes to Simla. at the beginning of October. . 

(iii) The Agent, Bengal Nagpur Railway, has not recf'ived a copy of the 
resolution in question. 

PAY OF HIGH COURT JUDGES. 
38. THE HONOUlU.BLE Ma. MAHMOOD SURRA W ARDY: Will the 

Qovernment be pleased to state what action has been taken to raise the pay of 
the High Court Judges to tte level of that of MeUlbers of the Executive 
Council ~ 

THE HONOURABLE MR. H. G. HAIG: No steps have been taken in the 
direction suggested. 

THE HONOURABLE Sm ARTHUR FROOM: Will Government . be 
pleased to state how long tl>e pay of the High Court Judges has been on its 
present basis ? 

THE HONOURABLE MR. H. G. HAIG: I am afraid I am not in a position 
to give an answer to that offhand. If the Honourable Member will put dO'lrn 
• q\Hl8tion I will be glad to answer it. 

ESTABLISHMENT OF A SUPREME COURT IN INDIA. 
39. 'filE HONOUlWlLE MR. MAHMOOD SUHRAWARDY: Will the 

Government be pleased to state wrether tl:ey contemplate establishiag 
• &pJeme Court in India. &s the highest tribUll&I of appeal in the land ~ , 

THE HONOURABLE MR. H. G. HAIG: The answer is in the negative. 

COMPULSORY RETDlEMENT OF HIGH COURT JUDGES AT 60. 
40. THE HONOURABLE MR. )[Al[)(OOD SURRA W ARDY: Will the 

Honourable Member in charge be pleased to state what steps have been 
fUen to do away 1ritb the compulsory retirement of pemlanent Judges of 
Indian High Cou.rts at the age of 60. . . 

. THE HONOURABLE Ma. H~ o. IiAlG.: :No.Iftep8~v.ebeen~ 
• 
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SEPARATION OF JUDICIAL AND EXECUTIVE FUNCTIONS. 

41. THE HONOURABLE MR. MAHMOOD SUHRAWARDY: (i) Will the 
Government be pleased to state what action has been taken fQL tg.e separation of 
judicial and executive functions ~ ,~'I' 

(ii) Will the Government be pleased to state when such separation may be 
.xpected ~ 

THE HONOURABLE MR. H. G. HAIG: As the Honourable Member is 
aware, the question of the separation of judicial and executive functions has 

. been under the consideration of Government for some time, and it is desirable 
that I should explain the position fully with reference to recent events. " On 
the 9th March 1921 the Honourable Mr. G. M. Bhurgri moved in this House 
a Resolution recommending to the Governor General in Council to make a 
definite declaration that the time had arrived for the complete severance of 
judicial from executive functions, and that early steps would be taken to 
accomplish the severance almost immediately. The Resolution was withdrawn 
on an undertaking being given on behalf of Government that if any Local 
Government decided to take up this question which related to a provincial 
subject the Government of India would raise no objection, and would proceed 
to make such legislative changes as might be necessary to give effect to the pro-
posals of the Local Government. In pursuance of this policy which was 
a!IDounced in the Resolution of the Government of India in the Home Depart-
ment No. F. 196-Judicial, datedthe7thDecember1921,andinresponsetoloCal 
public opinion, certain Provincial Governments proceeded to prepare schemes of 
separation, which were submitted to the Government of India. On a considera-
tion of these schemes the Government of India came to the conclusion that as 
the present system of judicial administration is a uniform system, so any 
alterations should be planned on uniform lines with a view to maintaining 
uniformity of system in essential principles. They are no longer able 
to hold that the problem is one for each province to settle on lines of 
its own choice, or that the responsibility of the Central Government could 
be restricted to facilitating such legislation as might be required to give 
eftect to provincial decisions. Tlwy have, therefore, decided with the concur-
rence of the Secretary of State, that though minor variations in the provinces 
might conceivably be accepted, the problem must be dealt with on lines subs-
tantially uniform. At the present time however in view of the inquiry by the 
Statutory Commission and possible changes in conditions which may result 
therefrom, it has heen decided that it is not possible to reach conclusions on the 
main question, 'and a decision must therefore be postponed until the factoI1l 
that will condition the problem in the future have become more plain. 

OPENING OF A POI!T OFFICE IN AJOYA, THANA Km:.ntI, IN THE MroNAPORE 
DISTRICT. 

~. TnJl HONOUBABLE MR.. MAHMOOD SUHRA.W ARDY: (s) Will the 
Government be, pleased to state whatactiou has been taken on the 
repre&ent&~on af, tbepeople o~ Ajoya in Thana Khejri in the'MidDapOre 
Diltrict (Ire!iplJ for a poet oflice there' ' ' ..• ' , .. ,. . ~" " 



QURBTJONfl ~D ~. 

(ii) Is it a fact that an offer has been made by a local gentlemau of position 
to provide a house for a post office and its incidental expenses for six months 1 
1180, why was the offer not accepted ! 

THE HONOURABLE MR. A. G. CLOW: (i) An office will probably be 
opened on the 1st of October next. . 

(ii) The reply to the first part of the quefltlotI is in the affirmative. The 
offer could not be accepted in the absence of a.greement on the part of irrterested 
parties regarding the location of the office. 

NUMBER OF CERTAIN APPEALS IN THE HIGH COU1tT, CA:bCUTTA. 

43. THE HONOURABLE MR. KUMAR SANKAR RAY CHAUD1!URY: 
Will the Government be pleased to furnish a statement showing:-

(1) for the last ten years before the amendment of the tettsrs Patent of 
the Calcutta High Court in January, 1928-

(a) the number of second appeals filed, 
(b) the number of second appeals allowed f 

(e) the number of second appeals filed which were l'Jelow Rs. 1,000 in 
value, 

(d) the number of second appeals heard and decided by .1udges sitting 
alone, 

(e) the number of appeals filed against the decisions of single Judges of 
the High Court, 

(f) the number of appeals filed against the decisions of single Judges 9f 
the High Court that have been allowed by the appellate Bench 1 

(2) For tLe period since the amendment of the Letters Patent-
(a) thfl number of appeals decided by single Judges of the said High 

Court, 
(b) the number of appeals in which leave to appeal under the Letters 

Patent as amended was asked for, and 
(e) the number of appeals in which leave to appeal under the aIIiended 

Letters Patent was refused by the single Judges 1 
THE HONOURABLE MR. H. G. HAlG: The information has been called 

f or and will be supplied to the Honourable Member on receipt . . 
FIRING ON STRIKERS AT BAMANGACBi. 

44. THE HONOURABLE MR. KUMAR SANKAR RAY CHAUDHURY: 
Will the Government be pleased to state whether the papers of the Bamangachi 
shooting affair have been submitted to the Secretary of State 1 If BOo wllat 
orders have been passed thereon by the Secretary of State 1 

THE HONOURABLE MR. H. G. HAlG: The circumstances COIlD'eCted with 
this case have been investigated by the Government of Benga1. But no 
conclusions can be published until the completion of the trial·in which one of 
the strike leaders is being charged with perjury and bringing a false case 
ag&inat Mr.M:ould. The Secreta.ry of State is, Ui"{)re. net iD a position .t 
present to.ma.ke any statement on the.CMe. 

• 
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PROTECTION TO THE WIRE NAIL INDUSTR'Y. 
4:5. THE HONOURABLE MR. KUMARSANKAR RAY CHAUDHURY: 

Will the Government be pleased to state whether any representation has been 
JDade to Government or the Tariff Board for giving protection or other help. 
to the wire nail industry in India? If so, what steps do the Government pro-
pose to take in the matter 1 

THE HONOURABLE SIR GEOFFREY CORBETT: The Government· have 
replied to the representations that they are unable to take action in the direct· 
ion desired. 

NUMBER OF POST OFFICES, IN AN INSPECTOR'S SUBDIVISION IN THE. CENTRAL 
CIRCLE. 

46. THE HONOURABLE MR. G. S. KHAPARDE: With reference to the 
answer given to my question No.9, on the 6th February, 1928, will the GOvern. 
ment be pleased to state :--

(a) Whether the number of post offices in an Inspeetor's Sub-
Division in the Central Circle varieafrom 50 to TO post ()ffices, 

(b) If so, do the Government propose to increase the number of the 
Inspectors and to provide for tl e increase in the ensuing Budget 1 

THE HONOURABLE- MR. A. G. CLOW: (a) No; the limits are somewhat 
wider than the Honourable Member suggests. 

(b) An appointment of an additional Inspector in one Division was Banc-
tioned from the 1st January 1928, Government do not consider it necessary to 
make any further appointment at present. 

THE LATE SIR ALEXANDER MVDDIMAN. 
THE HONOURABLE KHAN BAHADUR SIR MUHAMMAD HABIBULLAH 

(Leader of the House): Sir, I wish to pay, on behalf of Government, and on 
my own behalf, a tribute to the memory of the late Sir Alexander Muddiman. 
Sir Alexander's career was as varied and rich in distinction as his personality 
was marked by a lively geniality and unfailing charm. He held high offices 
under the Crown; first, as President of this Honourable Council; then, as 
Home Member of the Counci, of His Excellency the Governor General ~ and, 
finally, as Govefnor of the United Provinces. Each step in the ladder Of 
advancement he took with a rare modesty which, in the eyes of the discri-
minating, only presaged assured success and steady progress. It is usual, 
Sir, to confine high administrative offices to those members of the Indian Civil 
i!Jervice who have had administrative experience in the narrower but mOre 
practical field of Government which district administration provideS. Sir 
Alexander did not serve a long apprenticeship in that sphere; but his alert 
and receptive mind w,,&.ever alive to the value of the study of 1mBlan nsture, 
.ad his gift of bon Iw".u ,furnished him. with an open sesame into the hearttt 
of .en. He fOllq<l ~QP8 f,or the full play of these fine 4p&litieswhen he 
~ .Home ~l>~r .. : :'l:h~ .use that he ~ of tllelu. led to his elevatioo. t.o 
tae ... t ¥nMrttoM ~~~p ill ba.dia ~ to hia Service, . It $uift be. 
IIOUlCEI of lasting regret to his friend.i! ;.lla~ a· ~ jateprema~yeut eBort: 



this crowning phase in his career. The loss, Sir, is not a loss oftly to his 
friends, but to the people of the Province over whose destinies he last presided, 
and to the Empire of which he was a loyal ap.d distinguished servant. 

Before I close, Sir, I should like to express my sense of personal loss at 
his death. It was my privilege to be his Colleague in the Government of 
India for 21 years. During that period, I, like all who fell under the spell of 
his personality, learned to entertain for him feelings of warm and IOy8;1 frien.d-
ship. But I also learnt to admire his breadth of view and quick sympathy 
which are essential to statesmanship. 

We hope, Sir, that you will convey, on behalf of us all, to his grieved mother, 
expressions of our profound grief at her bereavement. We all wish, Sir, 
that it may be to her, u it is to us, a consolation that amongthe people whom 
he served he has left a memory of kindliness, good fellowship and charm 
which will long endure. 

THE HONOURABLE MB. V. RAMADAS PANTULU (Madras: Non-Muham-
madan): Sir, it is my melancholy privilege to associate myself with the 
eloquell.t but just tribute which the Leader of this House has paid to the 
memory of the late Sir Alexander Muddiman. I can sum up my tribute by 
$tating that he was believed, and rightly believed, to have been a well-meaning 
and sympathetie administrator. In his capacity as Home Member and as 
the custodian of British interests he was a friend of India to the extent tha.t the 
limitations of his office and position p~mitted. We Congresamen have alwftxi 
received very handsome treatment at his hands in this Council. As an oppo-
nent on the Treasury Benches we found in him an absolutely fair gentlemaa, 
dealing with us IDOst frankly. Of course we differed from him on several 
occasions but that did not prevent our being fair and just to each other. As a 
colleague, in the lobby, we reposed much confidem::e in him and discussed many 
matters relating to party questions with an absolute belief that we would not 
be betrayed. As a genial friend in society he was unmatched either in Delhi 
or Simla. Therefore, on behalf of the Congress Members of this Council-and 
I hope I have the leave of my other non-official colleagues also-I desire to 
associate myself .... ith the handsome tribute which the Honourable the Leader 
of the House has plaid to Sir Alexander Muddiman. We all regard with 
regret his death at this juncture when his breadth of vision might have 
been helpful in the framing of the future constitution of India. It is not 
given to many men to die at their posts of duty, and though it is a matter 
of regret that his career was cut off 38 soon as he was made Governor of the 
United Provineea, it is a matter of melancholy satisfaction to his friends that 
he died at the post of duty. 

With these words I join in the request made by the Leader of the Ho\l.86 
in asking you to convey the condolences of this House to his bereaved: mother. 

THE HONOURABLE SJR ARTHUR FROOM .(Bombay: Chamber of Com~ 
merce): Sir, on behalf of the non-official Europeans of this Hou.se 1 wish to 
~iate myself with the words which ha.ve fallen from the lipe of tl-e Leader of 
tiD. House mouming the sudden and untimely death of Sir Aleuader 
lfuddiman. Not only Us the Government .0£. India lost one .<01 itsDQIt ... 
tinguished and brilliant officers, but India heraetf ,ia JDiIIl6~ 0111 • ., J. ~ 

• 
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[Sir Arthur Broom.] 
friends-and a sincere supporter of her true progress andadvancement.F~eJ;. 
Sir, there are many of us in this House who feel we are bereft of a true and 
valued friend, a friend whose loss we shall mourn not only to-day or to-
morrow but always. 

THE HONOURABLE SIR MANECKJI DADABHOY (Central Provinces: 
Nominated Non-Official): Sir, as one who was for many years closely asso-
ciated with our late lamented friend, Sir Alexander Muddiman, both in the 
late Imperial Council and in this Council of State, I feel I cannot allow this 
occasion to pass without making a few observations. 

Sir Alaxander Muddiman spent the best part of his service in the Legis-
lative Department, and in his capacity both as Deputy Secretary and Secre-
tary of the Legislative Department, this Council came in close contact with him. 
It was at first as Deputy Secretary that he distinguished himself by showing 
conspicuous ability in drafting, which is well known to many Members 
here, the Indian Companies Act on which he spent a great deal of industry 
and intelligence: In his capacity as Secretary of the Legislative Depart-
ment we found him most useful in the deliberations of the Select Com-
mittees. We found in his adv;ce and in the exposition of law points a great 
deal of elucidation and easy settlement of the most difficult questions. We 
found in him a most capable, terse, accurate legal draftsman, and we also 
found that he was in a position to conquer most difficult legal problems by hiB 
easy and sensible elucidation of cases which immediately attracted our atten-
tion. When he left us for the Assembly he made himself extremely popular 
there, and won over the hearts of the Opposition Benches by the frank and 
candid manner in which he played the role of Home·Member and laid all his 
cards on the table, showing great sympathy with the arguments and opinioIll 
of those whom he opposed. We all regret his loss at this time, and this Council 
has lost in him a great and trusted friend, especially at this juncture when the 
vital question of new reforms is to be considered by the Simon Commission. 
If he had lived his valuable advice both to Government and to the Members 
of the Legislature and to his friends would have been of incalculable value. 
We cannot forget the splendid work he did on the Reforms Enquiry Committee. 

I have nothing further to add after all that has been already said by previous 
speakers but to join with deep and profound BorrOW in the will deserved ex-
pressions of tribute paid to the deceased gentleman. 

THE HONOURABLE KHAN BAHADUR SIR EBRAHIM JAFFER . (Bombay 
Presidency: Muhammadan): Sir, in associating myself with the sentiments 
just expressed, I cannot help but think of the great help which our departed 
friend was to the Muslim Members of this House and to me personally. 

I was first connected with Sir Alexander Muddiman in the pre-reform day., 
when we worked in the old Imperial Council, and even now there comes to my 
mind his great sympathy, tactfulness and liberality of thought on all questions. 

AI. the Secretary of the Legislative Department he was of the utmoat help 
to me in eonnection with the business of the HOll8e,and to this day I feel lowe 
!tim a,..,at debt of gratitude for the way in whiclt:he MBiBted me in drafting aDd 
~ the Cot.chi )lemoDB ·Aet.' . . 
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Then, Sir, when he became President of this House, he showed the greatest 
ooJl8ideration t.o every Member and the quieteSt back-bencher could also de-
pend upon " catching his eye" and on being given the opportunity to speak, if 
he so desired. The bl'Oadmindedness and sympathy which were manifested 80 
early in his political career came to full fruition during this period, and there is 
not a single Member who sat under his wise chairmanship who can say that he 
was unfairly treated by Sir Alexander Muddiman. Of his still later honours 
it is not for me to dilate, as they are so well known to all the Members of this 
House and so well expressed by the previous speakers. Suffice it to say, Sir, 
that I personally deeply mourn the loss of this great statesman and greater 
friend, a leader who did a great deal for Illdia during his period of office and who 
was destined, had he been spared, to have done a great deal more. 

THE HONOURABLE SARDAR CHARANJIT SINGH (Punjab: Nominated 
Non-Official): Sir, I beg to associate myself with the tribute which has been 
paid to the memory of the late Sir Alexander Muddiman. We heard a few days 
before his death that Sir Alexander was not keeping quite well. but we had no 
idea that his end was so near and the news of his sad and sudden death came as 
a great shock to us all. I have had the privilege of knowing Sir Alexander ever 
since he came up to Simla nearly 18 years ago. During all these years he en-
deared himself to us all by his unfailing charm of manner, good fellowship 
and sympathy. Sir Alexander Muddiman 'was the first President of the first 
Council of State and I can from my own personal knowledge bear witness to the 
regard in which he was held by all the Members, both officials and non-officials, 
and who does not remember the great part he played as Leader of the Assembly 
and as Home Member 1 Everyone who heard him will agree with me that Sir 
Alexander Muddiman possessed in a remarkable degree the art of urging his 
opinions with as much engaging suavity as lucidity and' force underlying which 
there was always a true ring of sincerity and a genuine regard for the country 
of his adoption. By his death India has lost a true and sincere friend. 

THE HONOURABLE MUNSHI NARAYAN PRASAD ASH THANA (United 
Provinces Northern: Non-Muha.mmadan): Sir, as an elected Member from 
the United Provinces, I beg to associate myself with everything that has fallen 
from the lips of the Honourable the Leader of the House and the previou.'1 
speakers. The loss of Sir Alexander Muddiman to the United Provinces is a ,'ery 
heavy one. During the short time that he was the ruler of the province, he 
had made himself so popular and he had ingratiated himself so much in the po-
pular opinion that his sudden and tragic death cast a gloom over the whole of 
the United Provinces. His affection for this Council was so great that when I 
I saw him shortly after he had had takell up his office, he commissioned me to 
take a message of greeting to this Council and I informed you, Sil, on the 
very first day of the last Delhi Session about it. As a statesman of wide sym-
pathy and imagination, as a lawyer and as a popular ruler in the United Pro-
,vinces he will be remembered for ever and as a man of wide sympathies and of 
charming manners he will always be remembered by his friends and by those 
who came in contact with him. 

THE HONOURABLE SIR JOHN THOMPSON (Delhi: Nominated Offi-
,cial): As perhaps the senior :Mem,ber iJ). this House of the Service to which Sir 
'A:eunaer Muddiman belonged, and as on~ who was for many yearsa880Ciated 

• 
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[Sir John Thompson.] 
with him, directly or indirectly, in carrying on the work of His Majesty's Gov~ 
.ment in India, I should like to say a few words in support of what has faIleD 
from the Honourable Sir Muhammad Habibullah. I think Sir Alexander 
Muddiman's outstanding characteristics were a quick, clear and well balanced 
mind, a fine courage, a buoyant confidence, and above all a genial and kindly 
personality. It was these qualities which enabled him to lay so well and truly 
the foundations of traditions of the great office which you, Sir, now adorn. 
It was these qualities which gained for him the amazing success which he achiev-
ed in the office to which he was afterwards promoted. It was these qualities 
which won for him, even in the short period of five months, a measure of success 
out of proportion to that short time in the last and greatest office that he held. 
He has left us perhaps with the greatest testimonial that a public man can ever 
obtain, with the gratitude and admiration of those with whom he worked 
and of those for whom his life's work was done. 

THE HONOURABLE THE PRESIDENT: I wish to pay my tribute also to 
the memory of Sir Alexander Muddiman. I knew him perhaps longer than 
most Honourable Members in this Council, for from September 1915, just thirteen 
years ago when I joined the Government of India in the Legislative Department, 
I was in close and daily association with him in his work for several years until 
he was appointed President of this Council. It would perhaps be superfluou. 
for me, inasmuch as there are so many Honourable Members here who sat under 
his Presidency from the inception of the Council, to refer to the great qualities 
that he displayed from the Chair, to his geniality and unfailing good temper, to 
his fairness and strict impartiality and withal to his firmness. But no one better 
than Sir Alexander lluddima.n realised that the duties of a President do not 
~ and end in the Chair and I, perhaps, am in a better position than most to 
refer to his achievements as a President outside the Chair, for from the day that 
he became the first President of this Council, I became its first Secretary, and I 
was in very close association with him in those days. He was very jealous of 
the reputation and the dignity of the Council and of all its Members. The 
Honourable Sir John Thompson has referred to the traditions that he built up; 
and I can assure the House that from the very outset Sir Alexander Muddiman's 
chief anxiety and the object of his strenuous endeavour was to ensure that those 
foundations should be laid on sound lines and that they should continue to grow 
upon sound lines. The measure of the success which he achieved will be per-
haps for posterity to judge; but I think we may claim that this House itself at 
the present moment aiIords . abundant evidence that his efforts met with 
great success. He ensured that the decisions of this Council should be arrived 
at after careful and calm deliberation and should be such as to command respect 
from all quarte1'8. He created and maintained in this House an atmosphere 

12 which I hope will ever remain with us. Those are' no mean 
NOON. achievemenU!. TIrey are achievements of which any man might be 

proud and they are achievements for which all of us here, and particularly my-
self for whom he made my task so easy, owe him a debt of deep gratitude. It was 
a. great ioy to me when he 'Ya,s appointed Governor of the Province·from which I 
come, and a great sorrow to learn that the Province had been bereft of his guid-
~ hand 80 elU'ly in his term of office. The fact tha.t&fter lOahort a. time 
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a whole Province was plunged into mourning wa,san eloq'1ient'maIiiieStation of 
the esteem i,n. which he ,was held:, It is not the practice: in j;his House to pass 
formal moti()ns of condolence, butI shall willingly comply with the request made 
from all sides of the House to convey to his mother ~n expreBSionof our deep 
syInpathy and sorrow at the loss which she and we have sustained. 

I have to refer also to the fact that the hand of death has removed from 
our midst one of our colleagues since we last met. The Honourable Rai 
Bahadur Nalini Nath Sett was a quiet unassuming gentleman who never at-
tempted to thrust himself forward into any prominent place in this Council. 
He spoke very rarely and yet those of us here who heard those rare speeches of 
his regret that he did not perhaps more often give us the benefit of his views on 
the important questions coming before this Council, I take it that it is the 
unanimous desire of the Council that I should convey to his bereaved relatives 
an expression of our sympathy and regret. 

MESSAGE FROM THE I.EGISLATIVE ASSEMBLY. 
SECRETARY OF THE COUNCIL: Sir, a message has been received 

from the Legislative Assembly. The message runs as follows: 
"I am directed to inform you .that the Legislative Assembly have, at their mee~ 

of the 27th March, 1928, agreed WIthout any amendments, to the Rill further to amend 
the Chittagong Port Act, 1914, for certain purposes. which was passed by the Council of 
State on the 2nd March, 1928." 

GOVERNOR GENERAL'S ASSENT TO BILLS. 
SECRETARY OF THE COUNCIL: Sir, information has been received 

that His Excellency the Governor General has been pleased to «rant hia&8Sent 
to the following Billa: 

The Burma Salt (Amendment) Act, 1928. 
The Indian ,Securities (Amendment) Act, 1928. 
The Indian Income-tax (Amendment) Act, 1928. 
The Inland Bonded Warehouses (Amendment) Act, 1928. 
The Indian Finance Act, 1928. 
The Indian Merchant Shipping (Amendment) Act, 1928. 
,The Indian Tarift (Amendment), Act, 1928. 
The Steel Industry (Protection) Act, 1928. 
The Indian Territorial Force (Amendment) Act, 1928-
The Auxiliary Foree (Amendment) Act, 1928. 
The Chittagong Port (Amendment) Act, 1928. 

BILLS PASSED BY THE LEGISLATIVE ASSEMBLY LAlD ON THE 
TABLE. 

S,ECRETARY OF THE COUNCIL: Sir, in accordance with Rille 25 of the' 
Indian. 'Legislative Rules, I lay on the table copies of a Bill fart1:ter to amend 
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[Secretary of the CouJ,lcil.] 
the Indian Succession Act, 1925, Ii Bill to amend the Hindu Law relating to 
exclusion from inheritance of certain classes of heirs, and to remove certain 
doubts, a Bill to alter the order in which certain heirs of a deceased Hindu 
dying intestate are entitled to succeed to his estate, and of a Bill further to 
amend the Indian Mines Act, 1923, for certain purposes, which Bills were 
passed by the Legislative Assembly at its meetings held on the 22nd and 
27th March, 1928. 

THE HONOURABLE SIR SANKARAN NAIR (Madras: Non-Muhammadan) : 
Sir, under Rule 26 I give notice of my intention to move that the Bill to amend 
the Hindu law relating to exclusion from inheritance of certain classes of heirs 
and to remove certain doubts, and the Bill to alter the order in which certain 
heirs of a deceased Hindu dying intestate are entitled to succeed to his estate 
be taken into consideration; and under Rule 27 I further request you, Sir, to 
dispense with the three days' notice that is required before they are actually 
taken into consideration, and if possible to ha.ve them taken into consideration 
to-morrow. 

THE HONOURABLE MR. V. RAMADAS PANTULU (Madras: Non-
Muhammadan): Sir, with regard to these two :Bills I have received commu-
nications from members of my party and others who are not here to-day that 
.8ome of them wish to oppose the Bills or send in amendments. Therefore 
I beg to st.ate that dispensing with the three days' notice will not suit some 
of us. 

THE HONOURABLE Sra S.Al."a{ARAN NAIR: Under those circumstances 
I do not press it. 

THE HONOURABLE THE PRESIDENT: In that case the Bills will come on 
to the list of business under the Rules and Standard Orders in the ordinary 
course. • 

CONGRATULATIONS TO THE HONOURABLE SARDAR BAHADUR 
SHIVDEV SINGH UBE.ROI. 

TilE HONOURABLE THE PRESIDENT: Before I adjourn thE House 
Honourable Members I know would like me to refer to the fact that one of our 
colleagues has been honoured. Since we last met the title of Sardar Bahadur has 
been conferred on the Honourable Sardar Bahadur Shivdev Singh Uberoi. It 
was, I am sure, a great pleasure to all of us to see his name in the Honours 
List issued on the occasion of the King's Birthday. It is an honour not only 
to him, it is an honour to us, and it is moreover an honour to the 
community which he represents in this Council. I am sure the Council will 
join me unanimously in tendering to him our hearty congratulations. 

. THE HONOURABLE SARDAR BAHADUR SHIVDEV SING H UBEROI 
'(Punjab: Sikh): Sir, I thank you and the Honourable Membels of this House 
for the congratulatory remarks which have fallen from your lips and for the 

.ple&.'Iant manner in which my Honourable colleagues have receiv~d them. 
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SINGH UBEROI. 

I also wish to thank the Government who have conferred upon mc this honour 
in recognition of my services to the State and the public. 

THE HONOURABI,E KHAN BAHADUR SIR MUHAMMAD HABIBULI.AH 
(Leader of thp House): Sir, I should in the ordinary COUf"e have furnished 
the House to-day with a statement of business for the next few clays but I am 
sorry to say that I am not in full possession of information which will enable me 
to furnish the House with a correct statement of business. As Honourable 
Members are aware, to-morrow is a non-official day. The agenda in respect of 
the work which comes up to-morrow has already been circulated. With your 
permission, Sir, I propose to make a statement of business to-morrow after 
the work of the days is closed. 

The Council then adjourned till Eleven of the Clock on Wednesday, the 
12th September 1928. 




